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- to the applicant,

e

Date: 10,1,1989,

 Mr, V.C. Bhaya, for the
applicant,” Mrs, P.R, Shetty,
for Mr, R.K, Shetty, for the
respondents, She prays to grant.
four weeks time to file the
reply., Mr, Bhaya has no
objection,

Four weeks time granted,

Adjourned to 13th February
1989 for reply and further

directions, . L/LTV‘ ;

Date s 13.2.1989,

The applicant present in
person, Mrs, P,R, Shetty, for |
Mr, R.K. Shetty, for the ’
respondents, She has filed the’ ]
reply today on behalf of the —
respondents and a copy of the same
has been served on the applicant
today, Thus the matter is ready
for hearing, Place on Sine-~die -
list, '

|
Mrs, Shetty states that at
the time of fixing the date of.

hearing notice may be issued to
respondent No, 3,

Notice may also be issued /
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Fixed for final ‘hearing on A
Issue notices to the parties as p
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Dated:. 3*8”93

None for the applicant. Shr1
R, K. Shetty, counsel for the
respondents.

Application is dismissed
for default of appearance, -
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| There shall be no order as
to costsy |

(USHA SAVARA) (M.S .DESHPANDE )
Member (A) Vice Chairmn
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